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29. .9f 	Adjourned to 31 .1 .1996. 

E MBER (40 MINI TRkT Iv) 

31 . t. 	 Heard Shri N.nda, learned 
counsel for the petitiorrs,and 
ShriD.N.Mishra, learned counsel for 

the respondents. In this case the 
grievance of the applicants is that 

they have not received their pay 

for the period 1st October, 1994 to 
19th tcember, 1994. It would appear 

that these applicants' ter was 

upheld in O.. NO,453/94 and 473/94 

vide the judgment of this Tribunal on 
13.9.1994. There is some dispute 

between t he parties tegarding the 

actual date of their relief after the 
disposal of the Original Application. 
Be that as it may, the applicants claim 
that they have been performing their 

duties continuou$ly either under C.O., 
Ehubaneswar, or under r.D.E.N.Oor-
dination) S.E.Railway, I(urda Road, 

during the 1eriod. 
In view of the fact that they shall 

obviously be entitled to pay and allowan-
ces, if otherwise admissible, and if they 

have pe r6rme o any off Ic ia 1 dut ies dur ing 

the period, it is he re by d irect ed that 

the applicants shall submit a representa-
tion to the Senior D.E.Na(roordinatiOn) 

S .E .Ra ilway, Khurda Road Division, within 
10 days from to-day. The Senior D.E.N. 
(Coordination) shall have the mitter 

looked Into and liaise with the 

Bhubarswar, and a iso obta in sarict ion of 

the General ?nager, S,ERailway, if 
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.7 31.1.96 	necessary, and ensure that arrears of 

pay and al1jances for the said  period, 

if due and admissible, shall be 

disbursed to the applicants within 

21 days of the receipt of the petit ioners 

re pre se ntat ions by him. 

To this extend the orders dated 

12 .1 .1996 stand withdrawn. 

Boththe Original Application 

and Msc.App1ication 90/96 are disposed 

of accordingly. 

I-end over copies of the orders 

to the counsel for both sides forthwith. 
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